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RAJYA SABHA 
Friday,    the    22nd February,     1991/ 

Phalguna;   1912    (Saka) 
The House met at four minutes past eleven  of  
the   clock,   Mr.   Chairman in the Chair. 

SHRI T. R. BALU (Tamil Nadu): Mr. 
Chairman, Sir, I am on a privilege  issue... 

SHRI M. S. GURUPADASWAMY (Uttar 
Pradesh): Mr. Chairman, Sir, may I submit... 

MR. CHAIRMAN: I am permitting you. 

SUSPENSION OF QUESTION HOUR 

MR. CHAIRMAN: Hon. Members, I have 
received a notice jointly signed by Shri M. S. 
Gurupadaswamy, Shri Dipen Ghosh, Shri N. 
E. Bala-ram, Dr. Nagen Saikia, Shri Deba-
brata Biswas and Shri Sukomal Sen, and 
another signed by Shri Mohammed Afzal, 
seeking suspension of the Question Hour 
under Rule 267 of the Rules of Procedure 
and Conduct of Business in Rajya Sabha 
today to enable the House to discuss the 
situation arising out of the Gulf War. I am 
giving consent to Shri M. S. 
Gurupadaswamy to move the Motion. 

SHRI P. SHIV SHANKER (Gujarat) : Sir, 
it is perfectly all right. But, in the Business- 
Advisory Committee meeting, everyone of us 
has agreed. 

SHRI MAKHAN LAL FOTEDAR (Uttar 
Pradesh): We have unanimously decided. 
The announcement from the Chair should 
have been that in the Business Advisory 
Committee-, it has been unanimously passed. 
Why should  he  move  the  Motion? 

SHRI PARVATHANENI UPEN-RA 
(Andhra Pradesh): Chair cannot move for the 
suspension of the Question Hour. 
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(Interruptions) 

SHRI P. SHIV SHANKER: Sir, this is 
slightly unfair to us. (Interruptions) 

MR. CHAIRMAN: I will make it clear. 

SHRI P. SHIV SHANKER: Sir, this is 
slightly unfair to us because it was agreed 
on. all hands. (Interruptions) 

MR. CHAIRMAN: Let me have my say. I 
was chairing the Business Advisory 
Committee meeting, so... 

SHRI MAKHAN LAL FOTEDAR: Sir, 
you were chairing the Business Advisory 
Committee meeting. I think, it was decided 
that the Government will bring an appropriate 
Motion, and everybody has agreed. It was 
unanimously decided. 

MR. CHAIRMAN: The whole question is 
very simple... 

SHRI G. SWAMINATHAN (Tamil 
Nadu): Sir, our names should also have been 
included. 

MR. CHAIRMAN: Okay. Now, so far as 
this is concerned... (Interruptions) 

 
SHRI DIPEN GHOSH (West Bengal): It 

was not decided that the Government side 
will bring a Motion. 
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(Interruptions) 
MR. CHAIRMAN: Let us not have a 

dispute. We have all agreed. 

 
MR. CHAIRMAN: So, I was only 

following the rules as they are. Now, 
because the whole House is of this 
opinion, there is no need of a motion and 
voting. The House has decided and so 
the Question Hour is suspended. 

SHRI MURASOLI MAR AN: Sir, 
before you move further, we have made 
a request,,. 

MR. CHAIRMAN: I am coming to 
that. Wait a minute. Connected with this, 
I have to make an announcement. 
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